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(2) Liaison Officers and Special
Cells: Officers of the rank of
Deputy Secretary have been
nominated by the Ministries
and Departments to work as
Liaison Officers who are in
overall charge of the work re
lating to special representa
tion in their respectivre Ivlinis- 
tries and attached and sub
ordinate offices and are res
ponsible for ensuring that the
instructions in this behalf
are strictly complied with. It
has also been made the spe
cial responsibility of Liaison
Officer to conduct annual
inspection of rosters main
tained in the offices under his 
charge.

The system of nominating Liaison.
Officers has also been extend
ed to Heads of Departments
under each Ministry/'Depart
ment.

Ministries/Departments have- 
also been asked in 1969 to set
upj a small Cell within the
Ministry/Department under
the direct control of the Liai
son Officer. The function of
the Cell is mainly to assist
the Liaison Officer to dis
charge his duties effectivp.ly.
Most of the Ministries/De
partments have set up such
Cells.

Cases of negligence or lapses in
matter of following the re
servation and other orders re
lating to Scheduled Castes
and Scheduled Tribes coming
to light through the inspec
tions carried out by the Liai
son Officers or otherwise, are
to be submitted to the Secre
tary/Additional Secretciry ta
the Government in the res
pective Ministries/Depai J- 
ments and to the Head of the
Department in respect of offi
ces under a Head of Depart
ment and necessary actions
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taken as directed by the Sec- , 
retary/Additional Secretary/
Head of the Department.

(3) Annual statements: Annual
statements showing particu
lars of recruitment made such
as the number of vacancies * 
filled and the number of
Scheduled Castes and
Scheduled Tribes recruited, 
have been prescribed for sub- ' 
mission by the appomting
authorities to the administra
tive Ministries. ^

(4) Prior approval for dereserva
tion: Prior approval of the
Department of Personnel is
required to be obtained by
the appointing authorities
whenever it becomes neces
sary to derserve a reserved
vacancy included in the ros
ter for permanent and long
term temporary appointment
due to non-availability of
suitable candidates belonging
to Scheduled Castes and
Scheduled Tribes.

Reorganisation of District
Administration

m .  SHRI BIRENDRA SINGH RAO:
“ SHRI MUKHTIAR SINGH

MALIK:

Will the Minister of HOME AFF
AIRS be pleased to state;

ta) whether Government propose to
reorganise the district administration
recognising it as a basic unit of civil
administration throughout the country;

(b) whether there is also any propo
sal to reorganise districts on the basis
of area and size of population; and

(c) what other steps are proposed to
bring administrative efficiency, ade
quate supervision and community par
ticipation at district level?
3345 L.S —8 .

t h e  d e p u ty  MINISTER IN THE
MINISTRY OF HOME AFFAIR'S
(SHRI F. H. MOHSIN); (a) to (c) ■ The
power to fix or alter the boundaries of
districts is essentially a matter which
falls within the purview of the State
Governments. The Administrative Re
forms Commission in their report on. 
“State Administration” had inter-alia
dealt with the “District Administra
tion” and the recommendations of the
Commission have been brought to the
notice of State Governments for con
sideration and they have been reques
ted to furnish to the Government of
India, in due course, the action taken
on the recommendations contained in
the report.

Report of Study Team on setting up 
o f Cement Factories

378. SHRI BIRENDRA SINGH
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a Study Team set up by
Government has submitted its report
on. setting up of new cement facto
ries and increasing production of
cement in the countrj?;

(b) if so, the recommendations made
by the study team; and

(c) the steps taken by Government,
to implement the recommendations sô  
far and with what result?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA- 
NIAM): (a) to (c). A Task Force set
up by the Planning Commission has
assessed the demand for cement by
1978-79 i.e. by the end of Fifth Plan at
28 million tonnes corresponding to a 
capacity of 33 million tonnes on basis
of as'per cent utilisation of capacity.
The present capacity of the cement in
dustry is 19.7 million tonnes. An addi
tional capacity of about IS milliort




